
Government of Jammu aJ•d ..... sl . 
A . • n.,t IIUJr 

mmn\ J~l~cep llusbandry Department 
Crvrl Secretnrfnt,11Ullmu!Srinagnr 

NOTlFICA TION, 

Jnmmu, tb~~Fcbruary, 2018. 

SRO \14 .-ln exercise of the powers conferred by section 43 of th. e Pr • d f 1 r.~ · d c 1 • • evenuon nn Control o n cC\tous nn ontng ous D1senses m Animals Act, 2009 (Cenll'lll Act 27 of 1.009} the Government of Jnmmu .n.nd Kashmir with the prior approval of Central 
Gov~rmnent hereby makes the followmg rules namely:-

1. Sbort Title and connnenccmcnt. : (I) Thew rutes may be ~ailed the Jammu and 
Kashmir Prevention and Control of Infectious and Contagiou!> Disea!>es in Animals 
Rule~ 2018, 

(2) They shall come into force from the date of their publication in the Government 
Gazette. ,. 

2. Dcfi11itions: 
{I) In these Rules unless the context othenvise requir.es:-
(a) "Act" means the "Prevention iUld Control of. Infectious Diseases Act, 2009" 

(Central Act No. 27 of2009); 
(b) "Department" means the "Animal/Sheep Husbandry & fisheries Department" of 

State of Jammu and Kashmir; 
(c) "Director" means the person notified as Director under clause (g) of section 2 of 

the Act; 
(d) "'Form" meuns a lonn appended to these rules. 
(e) "Section" menns a section of the act; 
(f) "ldenlification" means identifying the ar1imals by way \If ear tagging, UJttooing, 

marking, photogrophs, microchips etc or any other suitable system. 

a. Words and expressions used in these n.Jlcs and n.ot defined herein shall have the 
same meaning as assigned to them in the Central ~ct 

3. Manner of inspection and tbe period of detention at tbc Check post or at 
Quarantine Camp: 

0) In order to ascertain whether the animal is ln(~ted with any o( ~he 
scheduled disease the animal stopped nt the check post or detained in the quaral~tne 
camp shall be i~pected by the veterinarian in ~barge ~· t; ~~ec.k ~~~e ~~ 
qunrantine camp or sraff of the Department duly nuthonse or t s pu 
rule out the fQIIowing symptoms:- .. 

... 



(a) 
(b) 
(c) 
(d) 
(c) 
(I) 
(g) 
(h) 
(i) 
m 

Movement and gait; 
Whether dull .• depressed, nonnul or exhibiting , •1 d be 
increase in body temperature; cxc• e hnvlour; 
ulcer in mouth, feet or udder; 
excessive lacrimation, nasal discharnc or vag' 1 d' h · d h' · c. • ma 1sc arge· swcattng nn s tvcrmg; • 
dryness of the sk\n, a\opecin, skin rashes; 
gt:ncrnl weakness, emaciated; 
bleeding through natural orifices; 
oedema or swelling at dewlap region or any other part of the body; 

(2) The veterinarian in charge of the check post or quarantine stat'to ff f 
d I · h · ·d fi · n or st11 o the department u y aut onsc or th1s purpose shall also collect the · nee 

1 {or lo.boratory esnminution. if required. essary samp es 

(3) The vcterinar~ in char~e ofthe check post or quarantine station or staff of the 
department autho':lzed for th1s purpose may detain animals at the check post for a 
period not e)'(c7edmg 12 h~urs for the purpose of inspection, compulsory vaccination 
nnd identificatiOn or markmg etc. For the animal vaccinated at the check post the 
animal owner shall be given vaccination certificate as required under section 9 of the 
t\ct, 

( 4) After examination of the animal, the veterinari>~n in charge or stnff of the 
department duly authorised for this purpose shall either allow entry of the animals in 
to the controlled area or the free nren by issuing an entry pennit in Fonn A appended 
to these rules or shall direct to transport the animals to the Quamntine Camp. 

(5) The cost of examining, vaccinating, ear tagging. the anima·or any other activity at 
the check post shall be fiXed by the Director from time 10 time and shall be borne by 
the IUiimal owner. 

~, Farm of permlt to be granted by the veterinullln In ch:u~e of the Quarantlne Cam~ 
or the St.1ff of Department duly authorized (or this purpose ~-

(1) The: veterinarian in charge of the quarantine camp or staff. of the department duly 
authorised forth\$ propose shalt detain the foUowing category of ammals·.· 

(a) Which are suffering from any scheduled disease; or . . . , 
(b) which have come into contact with or have been kept m prox1m1ty of am mats 

infected with scheduled disease; or . . 
(c) which are transported by the in-charge, of the check post as delluled m sub rule 

(4)ofrule3;or . .. fi th 
(d) which arc the species notified under section 10 of the Act wh1l7 ~:<1tmg ~m ~ 

infected urea and shall be subjected to a quarantine for a 1mmmum penod 0 

fourteen days in a Quarantine Camp. 
. o staff of the Department duly 

(2) The veterinarian in charge of the q.uaranhne ca~f ~owled ment 10 the animal 
authorised for this propose shal.l give a~ offici~- ~half for ~he animals detained 
owner or the person duly authonsed by hun on IS e h 11 be in "Form B" 
in the quarantine camp.The detention acknowledgment s a 
appended to these rules . . 

/' ~· 
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(3) During quarantine, the nnlmnls sholll be . . 
be marked. Animals shall be examined re 1 fullubly SIVcn Identification nnd h 11 be vaccinated against the scheduled disc~ nr Y :or :my scheduled disease and :h 

0
11 

trcatrnent, if required. J f the animals are vac~·an ~viii be provided with veterina';.y 
dul~ authorised ?Y him in this behalf sh;l~a~c • the animal ~wner or the person 
cert1tlcatc ns requ1rcd under section 9 of the Act. provided With the vaccination 

(4) After successful quarantine the veter'lna . . 
ff f I D ' nan m chnme ofQ . stn o t 1c epartrnent duly authorised for th. - o uai'IUlttne CIUllp or 

the owner or person duly autl1orlsed by hi~ P.urp~~c shall release the animals to 
Qunmntine Release pennit in "Fonn C'' append ~~ ~s behalf and also grant the 
"Form C" sho.JI nlso serve as Entry permit as ~s 0 .esc rules under_his signature. 
~ection 15 of the Act. required under sub-section (2) of 

(5) The cost of maintenance and vaccination of the . . 
Quarantine shall be ftxcd by the Director from tim tam.mals dunng the period of 
the animal owner. e 0 time and shall be borne by 

By order of the Government of Jammu and Ka hm' . If. 

No ASH/Pian/7212009 Dated:.1BI02120 18 
Copy to the: 

I. Advocnte General, J&K High Court Jammu/Srinagnr. 
2. All Financial Commissioners. 
3. Principal Resident Commissioner, J&K Government, New-Delhi. 
4. Director General of Police, J&K. 
5. Principal Secretary to Hon'ble Governor. 
6. All Principal Secretaries to the Government. 
7. Principal Secretary to Hon'ble ChiefMinister. 
8. All Commissioner I Secretaries to the Government. 
9. Divisional Commissioner, Jammu I Kashmir. 
10. All Heads of the Deparunents 
11. All Deputy Commissioners. 
12. Secretary, J&K Legislative Assembly I Couqcil. 
13. Director, Information J&K 
14. Director, Archives, Archaeology & Museums J&K ,Jammu. 
15. Director, Animal Husbandry Jammu I Kashmir 
16. Director, Sheep Husbandry Jammu I Kashmir 
17. Managing Director, J & K Sheep, and Sheep Products Development Board 

Jammu. 
18. General Manager, Govt. Press Jammu for publication in an cxtro ordinary 

issue of the Government Gazette. 
19. Special Assistant to Hon'ble Minister of State, Animai/She~p .Husbandry & 

f isheries Department for kind information of the Hon'ble M1111ster. 
20 .•. Special Assistant to Hon'ble Minist:r for AnimalfSheep. ~usbandry & 

Fisheries Department for kind infom1nt1on of the Hon ble Mm1ster. 
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21. Private Secretary to Hon'blo Deputy Chief Minister, 
22. Private Secretaries to all Cabinet Ministers I Ministers of State. 
23. Priv:ttc Secretary to the Chief Secretary, 
24 . Private Secretary to the Commissioner/ Secretary to Govemmcn~ Animal 1 

Sheep Husbandry for kind information of the Commissioner/ Secretary, ASH. 
25. 1/C Website, ASH DeportmenL 
26. Concerned record file I Stock tile • 
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(i 
Government of Jnntmu nod Kashmir 

Animal/Sheep Husbnndry Department 

FORMA 
IS~~ rule J(<l)l 
Entry f>crmlt 

(IsSUed und~r sub-section (2) of sccti?n \ S, ~f the Prevention wtd Control of Infectious and Conta . 
DLSCaScs m Animals Act, 2009.) gJous 

" N p(fi!Ut o ____ -------------

A!I the M1muls described below arc found free from Scheduled Disc:lscs and on this da 
_________ _ __ nrc granted entry/exit from/to lc 
------------- (Name ofnrea) Controlled/eradicntcd lll'C:I.. 

Detuils of Check Post 

l..ocll tio n; 

Animal owner Dctuils: 

Same and address of Animal Owner( Full nnmc & Compll!le Address, village, TesbU, District, 
St2te and Phone/ Mobile No): 

Klme and address of persons accompanying the animals: ( Full name & Complete Address, 
'illage, Tesbil, District, Slllte and Phone/ Mobile No): 

A.ai102ls Arrived from(Name of Place from where the animals arc 11rrivlng lc. VIllage, Tesbll, 
District, Slllte), 

Namber of Animals: 
ldcntilic:ulon No/tagftntoo No : 
Species: 
Breed: 
Age(completed ye-.trS): 
Colour: 
Vaccination Certificate details: 
(tt~rtlfiatA: No, \'acclnntlon profile.) 

Animal Details: 

Date or ISSUe: 
Entry Permit Issue Detllils: Signature:__ _____ _ 

Platt ortssuc: 
Official &:II: 

Nome 
Designatlon1 ______ -;-

-.. .. 

.-



(i 
Government of Jammu and Kashmir 

Animal/Sheep Husbandry Department 

FORMD 
{Seuule 4(2) J 

Quarantine Camp Custody Acknowltdgement. 

Ctrtlfictlt No: 

All the animal described below have been taken In my custody on this day -----for a 
period of 14 days. 

Details of Quarantine Camp 
J:L>;ailmt (\\ldt Blocb,tcslliDtsalct). ---- -----------·--------------------------------- -----·--------------------------------------·----------------------

Animal Owner Details 
~e aud Addlcss of wdmal ownet. 
Nlme and Address of the person accompanying the animals. 
Animal arrived from: 
Animal Destined for: 

Sambtro.f Animals: 
ldrotilicatlon No/tagltntoo No : 
Species; 
Bmd: 
Agt(completed years): 
Colollr: 
Vacdnation Certificate details: 
(artlratt No, vaccination profile.) 

Animal Dctnlls: 

Quarantine cnmp Custody Acknowledgment details 

Date or Issue: 
Platt or Issue: 
OIT'IClla[ Seal: 

Slgnature~------­
Name 
Deslgnatlont ______ _ 



Penn It No: 

Government or Jammu and Kashmir 
An,lmnl /Sheep Husbandry Department 

FORMe 
(See rule 4{4)1 

Quarantine Release Pc:rmlt. 

Qu!lr.Ultinc cAmp custody Acknowledgment No--------

All the Wlimal described below ure free for (notified scheduled disense name) and on this day 
_ _,~;--:--------<date) rcll::lScd for the Quaromlne and 01'1Ulted 
Enlf)'/E.Xit from to the-----------(n:une of area) Controlled or emdicated area. 

Details of Quarantine: Camp 

Locatlon(with BloekfThcsiVDistrltt): 

Quarantine or Animals from 
-----------------------------To, ______________ __ 

Animal Owner Details 

N:une and Address of Mirna! owner: 
Aninullllrive:d from: 
Animal Destined for: 

Animal Details: 

Number of A.nilllllb: 
Identification No/tagltlltoo No : 
Sp«ies: 
Breed ~ 

Age( completed yean): 
Colour: 

Quarantine Release Permit Acknowledgment details 

Dateofwue: 
Pbcc: of Issue: 
Officalal Seal: 

srgnaturet ______ _ 
Name 
Designation•-------
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